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New Delhi this the 8th day of September, 2002.

Hon'bie Dr. A. Vedavalli, Member(J)
Hon’'ble Sh. Govindan S. Tampi, Member(A)
Sh. Suresh Kumar,
3/0 Sh. Kailash Giri,
R/o0 Main Shyam Park,
- H.No.252, Sahibabad,
J Distt. Ghaziabad{(UP). e Petitioner
(through Sh. D.P. Chaturvedi, Advoacte)
versus
H.M. CCairae,
Commissioner,
Kendirya Vidayalaya Sangthan,
18, Institutional Area,
Shanheed Jeet Singh Marg,
AP L ™ - 1 ) LW al | N N T
NEeW veifti—10. . . . Hb‘prHUEHt
ORDER (ORAL)
Hon’'bie Dr. A. Vedavalli, Member{J)
Learned counsel for the pelitioner seeks
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grievanes in the CP
is dismissed as
resnh CGA regarding the

in accordance. with
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